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 (Interruptions)

 PROF.  MADHU  DANDAVATE  :  We
 wanted  to  defend  the  prestige  of  our

 Parliament’  '*(/nterruptions)  After  100

 years,  your  ruling  will  be  quotcd  Sir.

 MR.  SPEAKER  :  I  agree.  That  is

 what  I  have  upheld.

 SHRI  ४,  P.  SINGH  :  (Interrup  ions)

 PROF.  K.K.  TEWARY  (Buxar):  ।

 have  given  three  privilege  motions.  You
 have  not  made  evena  reference  to  it

 Sir.  Unterruptions)

 MR.  SPEAKER  :  It  takes  time.  Every-

 thing  takes  time.  Do  not  hurry  it  up.
 It  does  not  matter.

 PROF.  K.  K.  TEWARY:  The  House

 is  to  be  adjourned  Sir.

 MR.  SPEAKER  :  The  House  will  be

 adjcurned.  But  we  are  still  here.  We

 will  take  it  up.  Do  not  worry.

 PROF.  MADHU  DANDAVATE:  You

 can  club  his  motion  with  mine  Sir.

 MR.  SPEAKER  :  Papers  to  be  laid.

 12.33  hrs.

 PAPERS  LAID  ON  THE  TABLE

 [English]

 Copy  of  Conclusions  and  Recommendations
 of  the  Committee on  Change  in  Financial

 Year

 THE  MIN'STER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 JANARDHANA  POOJARY)  :  On  behalf
 of  Shri  Vishwanath  Pratap  Singh,  ।  beg
 to  lay  on  the  table  a  copy  of  the  Cor-

 Clusions  and  Recommendations  (Hindi  and

 English  virsions)  of  the  Committee  on

 Change  in  Financial  Year  in  its  Report
 ‘submitted  to  Government  onthe  27th

 April,  1985.

 [Placed  in

 961/175]

 Library,  See.  No.  LT—
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 Review  on  the  Working  of  and  Annual
 Report  of  Bihar  Fruit  and  Vegetable
 Development  Corporation  Ltd.  for

 1981-82  and  Statement  for  delay

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PARLIAMENTARY
 AFFAIRS  (SHRI  GHULAM  NABI

 AZAD):  On  behalf  of  Rao  Birendra

 Singh.  I  bcg  to  lay  on  the  Table  :

 (1)  A  copy  each  of  the  following

 papers  (Hindi  and  English  ver-

 sions)  under  sub-section  (1)  of
 section  619A  of  the  Companes
 Act,  1956.0  :

 (i)  Review  by  the  Government
 on  the  working  of  the  Bihar

 Fruit  and  Vegetable
 Development  Corporation
 Limited,  Patna,  for  the  year
 19  81-82.

 (ii)  Annual  Report  of  the  Bihar
 Fruit  and  Vegetable
 Development  Corporation
 Limited  Accounts  and  the
 comments  of  the  Comp-
 troller  and  Auditor  General
 thereon.

 ‘2)  A  Statement  (Hindi  and  Baglish
 versions)  showing  reasons  for

 delay  in  laying  the  papers  ment-
 ioned  at  (1)  above.

 [Placed  in  LT—

 962/75]
 Library,  See  No.

 Annual  A/CS  and  Review  on  the  Work  ing
 of  Deihi  Transport  Corporation,  New
 Delhi  1973-84  and  Statement  for  delay,
 Annual  Report  a  d  Review  on  the  Working
 of  Calcutta  Dock  Labour  Board  for

 1983-84

 THE  MINISTER  OF  STATE  OF  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  2.  R.  ANSARI)  :  I

 beg  to  Jay  on  the  Table—

 (1)  (i)  Acopyਂ  of  the  Annual
 Accounts  (Hindi  and  English
 versions)  of  the  Delhi

 Transport  Corporation,  New

 Delhi,  for  the  year  1983-84
 and  the  Aduit  Report  there-
 on,  under  subssection  (4)  of
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 section  33  0fthe  Road

 Transport  Corporation  Act,

 1950.

 (ii)  4  copy  of  -the  Review
 (Hindi  ard  English  versions

 by  the  Government  on  the
 Annual  Accounts  and  the
 Audit  Report  of  the  Dolhi

 Transport  Corporation,  New

 Delhi,  for  the  year  1983-84.

 (2)  A  statement  (Hindi  and  English
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 ation  of  India  Linitcd,
 Calcutta,  for  the  year
 1983-84,

 (ii)  Annual  Report  of  the
 Cycle  Corporation  of
 India  Limited,  Calcutta,
 forthe  year  1983-84
 along  with  Audited
 Accounts  =  ad  the
 comments  of  the  Com-
 Pitroller  and  Auditor
 Gencral  the  thereon.

 vetsions)  showing  reasons,  for  [Placed  in  Library.  See  LT—No.
 delay  in  laying  the  papers  965/85]
 mentioned  at  (1)  above.

 (Placed  in  Library,  Sce  No  LT—9  03/85]

 (3  G)  Acopy  of  the  Annual

 Report  (Hindi  and  English
 versions)  of  the  Calcutta
 Dock  Labour  Board  for
 the  year  1983-84  along
 with  Audited  Accounts.

 (iu)  A  copy  of  ths  Review

 (Hindi  and  English  versions)

 by  the  Government  on  the

 working  of  the  Calcutta
 Dock  Labour  Board  for  year
 1983-84.

 Placed  in  Library.  Sce  No.  LT—
 9  04/75]

 Review  on  the  Working  of  and  Annual
 Reports  of  Cycle  Corporation  of  India
 Ltd.  Calcutta  for  1933-74  and  Bharat
 Brakes  and  Values  Lid.  Calcutta  for
 1982-83  and  (wo  Statemeats  fordelay

 in  laying  these  papers  etc. )

 (b)  (i)  A  statement  regarding
 Review  by  the  Govern-
 ment  on  the  working
 of  the  Bharat  Brakes
 and  Valves  Limited,
 Calcutta,  for  the  year
 1982-83.

 (ii)  Annual  Report  of  the
 Bhirat  Brakes  and
 Valves  Limited,
 Calcutta,  for  the  year
 1982-83  along  with
 Audited  Accounts  and
 the  comments  cf  the

 Comptroller  and  Audi-
 tor  General  thereon.

 (2)  Two  ।  statements  (Hindi  and
 English  versions)  showing
 reasons  for  dclay  in  laying  the
 papers  mentioncd  at(2)  (1)
 above.

 [Placed  (०  Library.  See  LT--No.
 THE  MINISTER  OF  STATE  IN  THE  96  0/85]

 MINISTRY  OF  INDUSTRY  AND

 COMPANY  AFFAIRS  AND  IN  THE
 (3)  (i)  ।  copy  of  the  Annual

 MINISTRY  OF  HOME  AFFAIRS

 (SHRI  ARIF  MOHAMMAD  KHAN)  :

 ।  beg  to  lay  on  the  Table—

 (1)  Acopy  cach  of  the  following
 papers  (Hindi  and  English
 versions)  undcr  sub*section  (1)
 of  section  619A  of  the  Comp-
 anies  Act,  1956.0  न

 (a)  (i)  Review  by  the  Govern
 ment  on  the  working
 of  the  Cycle  =  Corpor-

 Report  (Hindi  and  English
 versions)  of  the  Khadi  and
 Village  Industrics  Commis-
 sion  forthe  year  1983-84,
 under  sub-section  (3)  of
 section  24  of  the  Khadi
 and  Village  ।  Industries

 Commission  Act,  1956,

 (ii)  A  statement  (Hindi  ard
 Erglish  versiors)  regarding
 Review  by  the  Govern
 meit  on  the  working  of
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 Khadi  and  Village
 Industries  Commission  for
 the  year  1983-84.

 (4)  A  statement  (Hindi  and  English
 versions)  showing  reasons  for

 delay  inthe  laying  the  papers
 mentioned  at  (3)  above.

 [Placed  in  Library.  See  LT—No.

 967/85)

 Review  on  the  Working  of  and  Annual
 Report  of  West  Bengal  Forests
 Development  Corporation  Ltd.  f.r
 1977-78  and  1978-79  and  Statement  for

 delay  in  laying  the  papers

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PARLIAMENTARY
 AFFAIRS  (SHRI  GHULAM  _  NABI

 AZAD)  *  On  behalf  of  Shri  Vir  Sen,  I

 beg  to  lay  on  the  Table—

 (1)  A  copy  each  of  the  following
 papers  (Hindi  and  English
 versions)  under  section  619A  of
 the  Companies  Act,  1956.0  -

 (i)  Review  by  the  Government
 on  the  working  of  the  West

 Bengal  Forest  Development
 Corporetior  Limitcd  for
 the  years  1977-78  and
 1978-79,

 (ii)  A  annual  Report  of  the  West

 Bengal  Forest  Development
 Corporation  Limited  for  the

 year  1977°78  along  with

 Audited  Accounts  and  the

 commentsof  the  Compt-
 roller  and  Auditor  General
 thereon.

 (iii)  A  annual  Report  of  the  West

 Bengal  Forest  Development
 Corporation  Limited  for  the

 year  1978-79  along  with
 Audited  Accounts  and  the
 comments  of  the  Comp*
 troller  and  Auditor  General
 thereon,

 (2)  Astatement  (Hindi  and  English
 versions)  showing  reasons  for

 delay  in  laying  the  papers  menit-
 joned  a:  (1)  above.

 [Placed  in  Library.  See  No.  LT—

 96  8/85]

 Indian  Veterinary  Council  Rules,  1985
 Stateme:t for  not  laying  in  time  the
 Annual  Report  and  Audited  Account
 of  Oil  Palm  India  Ltd.  for  1953-84,
 Annual  Report  and  on  the  Working
 of  Krishak  Bharti  Cooperative  Ltd.
 New  Delhi  for

 19नीरव'.  and
 Statement

 for  de  ry  ग्

 THE  MINISTER  OF  STATE  IN  THE

 DEPARTMENT  OF  RURAL
 DEVELOPMENT  (SHRI  CHANDULAL
 (CHANDRAKAR)  :  ॥  beg  to  lay  on  the
 Table  -—

 (1)  Acopy  of  the  Indian  Veterinary
 Council  Rules,  1985  (Hindi  and

 English  versions)  published  in
 Notification  No.  G.  S.  R.  458  in
 Gazette  of  India  dated  the  4th
 May,  1985,  under  sub-section  (2)
 of  section  64  0f  the  Indian

 vetcrinary  Council  Act,  1984,

 {Placed  in  Library.  See  No  LT—
 969/85)

 (2)  A  statement  (Hindi  and  English
 versions)  explaining  the  reasons
 for  not  lay‘ng  the  Annual  Report
 and  Audited  Accounts  of  the  Oil
 Pian  India  Limited  for  the  year
 198.0  3°84  within  the  ।  stipulated
 period  of  nine  months  after  the
 close  of  the  Accounting  Year.

 [Placed  in  Library.  See  No.  LT—
 970/8  5]

 (3)  (ऐ  Acopy  of  the  Annual
 Report  (Hindi  and  English
 versions)  of  the  Krishak
 Bharati  Cooperative
 Limited,  New  Dethi,  for  the
 year  1983-84  along  with
 Audited  Accounts.

 (ii)  A  copy  of  the  Review  (Hindi
 and  English  versions)  by  the
 Government  on  the  working
 of  the  Krishat  Rharati
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 Cooperative  Limited,  New

 Delhi,  for  the  year  1983-84.

 (4)  A  Statement  (Hindi  and  English
 versions)  showing  reasons  for

 delay  in  laying  the  papers  ment°
 ioned  at  (3)  above.

 [Placed  i#  Library.  See  No.  LT—

 971/85]

 (3)  (i)  A  copy  ofthe  Aanual

 Report  (Hindi  and  English
 versions)  of  the  National
 Federation  of  Fisherman’s

 Cooperatives  Limited,  New

 Delhi,  for  the  year  1983-84.

 along  with  Audited
 Accounts.

 (ii)  A  copy  of  the  Review  (Hindi
 and  English  versions)  by  the
 Government  on  the  working
 of  the  National  Federation
 of  Fishermen’s  Cooperatives
 Limited,  New  Delhi,  for
 the  year  1983-84.

 (6)  A  statement  (Hindi  and  English
 versions)  showing  reasons  for

 delay  in  laying  the  papers  ment-
 ioned  at  (5)  above.

 [Placed  in  Library.  See  No.  LT—
 972/85]

 Reviews  on  the  Working  of  and  Annual
 Reports  of  Cotton  Corporation  of  India
 for  1983-84,  Handicrafts  and  Hand-
 looms  Export  Corpn.  of  India  Ltd.,  New
 Delhi  for  1983-84  Central  Cottage
 Iadustries  Corpn.  of  India  Ltd.,  New

 Delhi  for  1983-84  etc.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SUPPLY  AND  TBX-
 TILES  (SHRI  CHADRASEKHAR
 SINGH)  :  I  beg  to  lay  on  the  Table  --

 (1)  Acopy  each  of  the  following
 papers  (Hind  and  English
 versions)  under  sub-section  (1)  of
 section  619A  of  the  Companics
 Act,  1956.0  :

 (a)  (i)  Review  by  the  Govern
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 of  the  Cotton  Corpor-
 ation  of  India  Limited,
 Bombay,  for  the  year
 1983-84.

 (ii)  Aanual  Report  of  the
 Cotton  Corporation  of
 India  Limited,  Bombay,
 for  the  year  1983-84
 along  with  Audited
 Accounts  and  the
 comments  of  the  Com-
 ptroller  and  Auditor
 General  thereon.

 [Placed  in  Library.  See  No.  LT—
 973/85}

 (b)  (i)  Review  by  the  Govern:
 mént  on  the  working
 of  the  Handicrafts  and
 Handlooms  Expor ts
 Corporation  of  India

 Limited,  New
 Delhi,  for  the  year
 1933-8  4,

 (iii)  Annual  Report  of  the
 Handicrafts  and  Hand-
 looms  Exports  Corpor
 ation  of  India  Limited,
 New  Delhi,  for  the
 year  1983-84  Jlong
 with  Audited  Accounts

 and  the  comments  of

 Comptroller  and
 Auditor  General
 thercon,

 {Placed  in  Library.  See  No.  LT—
 674/85]

 (c)  (i)  Review  by  the  Govern-
 ment  on  the  working
 of  the  Central  Cottage
 Industries  Corporation
 of  India  Limited,  New
 Delhi,  for  the  year
 198.0  1-82.

 (ii)  Anmnuai  Report  of  the

 Central  Cottage
 Industries  Corporation
 of  India  Limited,  New
 Delhi,  for  year
 1981-82  along  =  with
 Audited  Accounts  and
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 Comptroller  and  Audi-
 tor  General  thereon.

 [Placed  in  Library.  See  No.  LT—975/8  5]

 (d)  (i)  A  statement  regarding
 Review  by  the  Govern-
 ment  on  the  working
 of  the  Jute  Corpor
 ation  of  India  Limited,
 Calcutta  for  the  year
 1983-84.

 (ii)  Annual  Report  of  the
 Jute  Corporation  of
 India  Limited  Calcutta,
 for  the  year  1983-84

 along  with  Audited
 Accounts  und  the
 comments  of  the  Com-

 ptroller  and  Auditor
 General  thereon.

 (2)  Three  statements  (Hindi  and

 English  versions)  showing  reasons

 for  delay  in  laying  the  papers
 mentioned  at  (b)  toe)  of  item

 (1)  above.

 [Placed  in  Library.  See  No.  LT—976/85]

 (3)  (a)  (i)  A  copy  of  the  Annual

 Report  (Hindi  and

 English  versions)  of  the

 Ahmedabad  Textile

 Industry’s  Research

 Association  Ahmeda-

 bad,  for  the  year
 1983-84  along  with

 Audited  Accourts.

 {Placed  in  Library.  See  No.  LT—977/  85]

 (ii)  A  copy  of  the  Annual

 Report  (Hindi  and

 English  versions)  of  the

 South  India  Textile

 Research  Association

 Coimbatore,  for  the

 year  1983°84  along

 with  Audited  Accounts.

 [Piaced  in  Library  See,  No.  LT—978/  85]

 Gii)  A  copy  of  the  Annual

 Report  (Hindi  and

 English  versions)  of  the
 Northern  India  Textile
 Research  Association

 Ghaziabad,  for  the
 year  1983-84  along
 with  Audited  Accounts.

 [Placed  in  Library.  See  No.  LT—979/8  5]

 (4)

 (5)

 (b)

 (iv)  A  copy  of  the  Annual

 Report  (Hindi  and

 English  versions)  of
 the  Bombay  =  Textile
 Research  Association

 Bombay,  for  the  year
 1983-84  along  with
 Audited  Accour  ts.

 Acopy  of  the  Review
 (Hindi  and  English  versions)

 by  the  Government  on  the

 working  of  the  Ahmedabad
 Textile  Industry’s  Research

 Association,  Ahmedabad
 South  India  Textile  Research

 Association,  Coimbatore,
 Northern  =  India  Textile
 Resarch  Association,
 Ghaziabid,  and  Bombay
 Textile  Research  Asso-
 ciation  Bombay,  for  the

 year  1983-84,

 A  statement  (Hindi  and  English
 versions)  showing  reasons  for

 delay  in  laying  the  papers  ment-
 joned  at  (3)  above.

 [Plac:d  in  Library.  See  No.  LT—98  0/85]

 (i)

 (ii)

 A  copy  of  the  Annual

 Report  (Hindi  and  English
 versions)  of  the  Indian  Jute
 Industries  Research  Asso-

 ciation,  Calcutta,  for  the

 year  1983°84  along  with
 Audited  Accounts.

 A  statement  (Hindi  and

 English  versions)  regarding

 Review  by  the  Government

 onthe  workiag  of  the

 Indian  =  Sute  Industries

 Research  Association,

 Calcutta,  for  the  year

 1933-84,
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 (6)  A  statement  (Hindi  and  English
 versions)  showing  reasons  for

 delay  in  laying  the  papers  menti-
 oned  at  (5)  above.

 [Placed  in  Libray.  See  No.  LT-9  81/85]

 (7)  (i)  A-copy  of  the  Annual  Report
 (Hindi  and  English  versions)
 of  the  All  India  Handloom

 Fabrics  Marketing
 Cooperative  Society  Limit-

 ted,  Bomaby,  for  the  ycar
 1983-84  along  with  Audited
 Accounts.

 (ii)  A  copy  of  the  Review  (Hindi
 and  English  versions)  by  the

 Government  on  the  working
 of  the  All  India  Handloom
 Fabrics  Marketing  Coopera-
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 tive  Society  Limited,
 Bombay,  for  the  year
 198  3-84,

 [Placed  in  Library.  See  No  LT—  982/85]

 Statement  Showing  the  Action  by  the
 Government  on  Various  Assurances
 Promises  and  Undertakings  Given  by
 Ministry  During  Various  Sessions  of

 Lok  Sabha

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PARLIAMENTARY
 AFFAIRS  (SHRI  GULAM  _  NABI
 AZAD):  I  beg  to  lay  on  the  Table  the
 following  statements  (Hindi  and  English
 versious)  showing  the  action  taken  by  the
 Government  on  the  various  assurances,
 promises  and  undertakings  given  by
 Ministcrs  during  the  various  sessions  of
 Lok  Subha  ६

 (1)  Statement  No.  XXVI—Fifth  Session,  1981  a  |
 [Placed  in  Library.  See  No  LT—9  83/85]

 (2)  Statement  No.  XI—Twelfth  Session,  1983.  |  Seventh

 [Placed  in  Library.  See  No  LT—984/8  5]  |  Lok

 (3)  Statement  No  IX—Thirteenth  Session,  |
 [Placed  in  Library.  See  No  LT—985/85]  |  Sabha

 (4)  Statement  No.  VIIJ—Fourtcenth  Scssion,  1984.
 ba

 [Placed  in  Library.  Sce  No  LT—986/85]  |
 (5)  Statement  No.  IV—Fiftreenth  Session,  1984.  |

 [Placed  in  Library.  See  No  LT—  987/85]  |
 (6)  Statement  No.  II—First  Session,  198.0  5.

 4 [Placed  in  Library.  See  No  LT—98  8/85]  Eight
 (7)  Statenment  No.  I—Second  Session,  1985.  |  Lok

 (Placed  in  Library.  See  No  LT—  989/75]  ।  Sabha

 Notifications  Under  Banking  Companies
 (Acquisition  and  Transfer  of  Undertak-
 ings)  Act,  1970  Customs  Act,  1962
 Central  Excise  and  Salt  Act,  1944  etc.

 THE  MINISTER  OF  STATE  [९
 THE  MINISTRY  OF  FINANCE

 (SHRI  JANARDHANA  POOJARY):
 I  beg  to  lay  on  the  Table—

 (1)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (5)
 of  section  9  of  the  Banking
 Companies  (Acquistion  and  Trans-

 fer  of  Undertakings)  Act,  1970:

 (i)  The  Nationalised  Banks

 (Management  and  Miscell-

 aneous  Provisions)  (Amend-

 ment)  Scheme,  1985.0  pub-
 lished  in  Notification  No.
 S.O.  368  (E)  in  Gazette  of
 India  dated  the  27th  April,
 1985.

 (ii)  The  Nationalised  Banks

 (Management  and  Mis-

 cellaneous  Provisions)
 (Amendment)  Scheme,  1985

 published  in  Notification
 No.  5  0.  369.0  (ए)  '॥  Gazette
 of  India  dated  the  27th

 April,  1985.

 [Placed  in  Library.  See  No  LT—990/85]

 (2)  A  copy  of  Notification  No.  G.S.
 R.  405.0  (E)  (Hindi  and  English
 versions)  published  in  Gazette
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 of  India  dated  the  7th  May,
 1985  togcther  with  an  explana-
 tory  memorandum  regarding
 rates  of  exchange  foc  convers.on
 of  Australian  Dollars  into  Indian

 currency  or  vice-versa,  under
 section  159  of  the  Customs  Act,
 1962,

 [Placed  in  Library.  See  No  17  991/85]

 (3)  A-copy  of  the  Central  Excise

 (Sixth  Amendment)  Rules,  1985

 (Hindi  and  English  versions)

 published  in  Notification  No.

 G.SR.  414  (ए)  in  Gazette  of

 India  dated  the  8th  May,  1985,

 under  sub-scction  (2)  of  section

 38  of  the  Central  Excises  and

 Salt  Act,  1944.

 [Piaced  in  Library.  Sce  No  LT—992/85]

 (4)  A  copy  caci  of  the  following
 Notifications  (Hindi  and  English
 versions)  issued  under  the  Ccnt-

 ral  Excise  Rules,  1944.0  :

 (i)  GSR.  407.0  (EB)  and  to  413

 (छ)  415  (E)  pubiished
 in  Gazette  of  India  dated

 the  8th  May,  1985  together
 with  an  explanatory  memo-

 randum  regarding  con.cess-

 ions  of  excise  dutics  announ-

 ccd  by  the  Finance  M  nister

 at  the  consideration  stage
 of  the  Finance  Bill,  1985

 in  the  Lok  Sabha  on  the

 8th  May,  1985.

 Gi)  G.S.R.  416.0  (छ)  and  417  (E)

 published  in  Gazette  of

 India  dated  9th  May,  1985

 together  with  an  explantory
 memorzndum  regarding
 exemption  to  electronic

 valves  and  tubcs,  transistors

 and  semi-conductor  diodes

 and  other  semi-conductor

 devices  from  the  whole  of

 the  duty  of  excise  Icviabie

 thereon.

 [Placed  in  Library.  See  No  LT—993/85]

 (5)  Acopy  of  the  “Review  (Hindi
 and  English  versions)  by  the
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 Government  on  the  working  of
 the  National  Bank  for  Agriculture
 and  Rural  Development  of  the

 year  198.0  3-84.

 [Placed  in  Library.  Sec  N»  LT—~994/83

 Review  on  the  Working  of  and  annual
 Report  of  Cardamom  Trading  Corpora-
 tion  Ltd.  Bangalore  for  1923-84  and
 Statement  for  deley  in  laying  these

 Papers

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FINANCE  (SHRI
 JANARDHANA  POOJARY)  :  On  behalf
 of  Shri  P.A.  Sangma,  I  beg  to  lay  oa
 the  Table  :

 (1)  A  copy  each  of  the  following
 papers  (Hindi  and  ।  Engl.sh
 versions)  under  subesection  (1)
 of  section  619A  of  the  Com-

 panies  Act,  1956:

 (i)  Review  by  the  Government
 on  the  working  of  the
 Cardamom  Trading  Corpo+
 ration  Limited,  Bangalore,
 for  the  year  1983-84.

 (ii)  Annual  Report  of  the
 Cardamom  Trading  Corpo-
 ration  Limited,  Bangalore,
 for  the  year  1983-84  along
 with  Audited  Accounts  and
 the  comments  of  the  Ccomp-
 troller  and  Auditor  General
 thereon.

 ?

 (2)  Astatement  (Hindi  and  English
 versions)  shosing  reasons  for

 delay  in  lrying  the  papers
 mentioned  at  (1)  above.

 [Placed  in  Library.  Sce  No  LT—995/85

 Statement  Correcting  Reply  to  USQ
 No.  6613  dt  15-5-°5  Re:  exploration  of

 Minerals  1.1  Indian  ACL

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  SCIENCE  AND

 TECHNOLOGY  AND  IN  THE

 DEPARTMENTS,  OF  OCEAN

 DEVELOPMENT,  ATOMIC  ENERGY,
 SPACE  AND  ELCTRONICS  (SHRI

 SIVRAJ  ४.  PATIL):  I  beg  to  lay  on
 नन
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 the  Table  a  statement  (Hindi  ard

 English  versions)  correcting  the  reply

 given  on  15  May,  1985.0  to  Unstarred

 Question  No.  0613  by  Shri  Mohan  Lal

 Patel  regarding  exploration  of  minerals
 in  Indian  Ocean.

 [Picced  in  Library  See  No  LT—99  6/85]

 Audited  Accounts  of  Central  Council
 for  Research  in  Yoga  and  Naturopathy
 for  1983-94  Statement  for

 ears ind Au
 in

 laying  the  Annual  Reports  and  Audited
 Accounts  of  National  Institute  of
 Ayurveda  Jaipur  for  19  3-4  and
 Central  Council  for  Research  in  Ayurved

 and  Siddha’  New  Delhi  for  1923-84

 THE  MINISTER  OF  STATE  OF
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  Z.  R.  ANSARI):
 On  behalf  of  shri  Yogendra  Makwana,
 I  beg  to  ‘ay  on  the  Table—

 (ii)  A  copy  of  the  Audited  Accounts
 (Hindi  ard  Engtish  versions)
 of  the  Central  Council  for
 Research  in  Yoga  and  Naturo-

 pathy  for  the  year  1983-84.

 [Paced  in  Libray.  See  No  LT—  997/85]

 (2)  /  statement  (Hindi  snd  English
 versions)  explaining  the  reasons
 for  not  laying  the  Annual  Report
 and  Audited  Accounts  of  the
 National  Institute  of  Ayurveda,
 Jaipur,  for  the  year  1983-84
 within  the  stipulated  period  of
 nine  months  after  the  close  of
 the  Account’ng  Year.

 [Placed  in  Library.  See  No  LT—998/85]

 (3)  A  statement  (Hindi  and  English
 versions)  explaining  the  reasons
 for  not  laying  the  Annual  Report
 and  Audited  Accounts  of  the
 Cer.tral  Council  for  Research
 in  Ayurved:  and  Siddha,  New
 Delhi  for  the  year  1983-84
 within  the  stipulated  period  of

 nine  months  after  the  close  of
 the  Accouting  Year.

 [Placed  in  Library.  See  No  LT9—99/85]

 MAY  17,  1985  Matters  Under  328
 Rule  377.0

 12.34  brs.

 FINANCIAL  COMMITTEES—A
 REVIEW

 [  English]

 SECRETARY  GENERAL :  Sir  I  lay
 on  the  Table,  a  copy  (Hindi  and  Erglish
 versions)  of  the  Financial  Committees
 1984—A  Review.

 [Placed  in  Library.  See  No  LT--
 1900/85]

 ASSENT  TO  BIIL

 /  English]

 SECRETARY  GENERAL  :  Sir  1  lay
 on  the  Table  a  copy,  duly  authenticated
 by  the  Sceretary-General  of  Rajya  Sabha,
 of  the  Constitution  (Fifty-first  Amend-
 ment)  Bill,  1984  passed  by  the  Houses
 of  Parliament  and  assented  to  since  a
 report  was  last  made  to  the  House  on
 the  26th  April  1985.

 ee  ee  क  mee

 12.34  hrs.

 [MR.  DEPUTY  SPEAKER  in  the
 Chair]

 PROF.  MADHU  DANDAVATE

 (Rajapur)  :  On  this  agerda  paper,  you
 have  not  mentioned  about  the  Anti-
 Terrorism  Bill  at  all.  Is  it  likely  to  be
 taken  up  ?

 MR.  SPEAKER :  Yes  Sir.  A  supple-
 mentary  list  of  business  will  be  circus
 lated.

 MATTERS  UNDER  RULE  377

 [Translation]

 Need  for  Speedy  Completion  of  Sone
 Cansl  System  in  Bikar

 SINGH SHRI  TAPFSHWAR


